ontested commercial cases disposed during the month of July-2022

District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

SANJEEV] CS COMM-INDUS METAISH. PRADYOT}26.08.2019 05.07.2022  [1044
MAR 1599/2019 [ENTERPRISES VSJPRAVASH [Recovery
JAGGARWAL, IAKASH
IDISTRICT IPACKAGING
JUDGE
(COMMERCIAL Contested
ICOURT)-01
ISuit for
[Possession
nd
[Recovery
Contested
CS COMM-MADAN LAL JAIN|SH. AMAR|
86/2020 VS. MOHD. KAMIIJDEEP MAINT  13.01.2020 |[No 19.07.2022 08 | - e
[SLAMIC BOOKID.S. CHAUHAN|20.08.2018 [No £5.07.2022 1435 [Permanent
SER VICE VSJAND MOHD|| nd
ABDUR RAUHRASHID Mandatory
INAJEEB [njunction
Contested
CS COMM-
2RI I I I T I T T e
OMP (COMM)SHREE OM|PRACHI JOHRI|06.01.2020 [No 30.07.2022  [936 [Petition U/
U/20 [ENTERPRISES VS 34 of
SANDHNA KOHLI Arbitration
and
conciliation
Contested act, 1996




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date

(Yes / No) of
decision

2 EH RAJNEESH|C
UMAR GUPTA}
[DJ
ICOMMERCIAL
JCOURT, THC
[UNITED INDIA|
INSURANCE CO
ICS ILTD Vs INLAND
COMM)/399 WORLD RECOVER|
2019 ILOGISTICS ( P )INANDITA CONTEST Y OF
ILTD ISAXENA ADV [10/06/18 [NO 07/26/22 1389 [ED 07/26/22 iy IMONEY
3 |SH. PAWAN KRJCENTRAL [CS(COMM) [LEKHAN LAL V/§SH. HARIBANS}16.03.2019 [NO 09.06.2022 1181 CONTESTE |NIL INIL SUIT FOR
JJAIN, DISTRICI] 1323/2019 RAJU IMANAV D/ RECOVERY]|
JUDGE, SHEKHAWAT IDISMISSE
(COMMERCIAL D
ICOURT)-03, TIS
[HAZARI COURT
IDELHI
4 MS NISHAICENTRAL ICONTESTE [NIL INIL SUIT FOR|
ISAXENA, D [RECOVERY|
[DISTRICT OF MONEY|
JUDGE, ICICI BANK LTD
ICOMMERCIAL VS
[COURT-04 CS (COMM)SANJEET ANDISH. MANISH] M52
1270/21 ORS. IDEWAN 05.4.2021 |[YES 01.07.2022 IDAYS
[SH. DEEPAK] CONTESTE |NIL INIL SUIT FOR
[KAUSHIK D RECOVERY|
OF MONEY
ICICI BANK LTD
VS
CS(COMM)  [KAPIL  KUMAR 93
358/2021 JAIN 16.09.2021 |[YES 06.07.2022  |DAYS
[SH. S.K SINGH ICONTESTE [NIL INIL SUIT FOR|
D [RECOVERY|
OF MONEY
BANWARI LAL YES
CS (COMM) VS 138
856/2022 MCD 10.03.2021 26.07.2022  [DAYS
ISH. S.K SINGH CONTESTE |NIL INIL SUIT FOR|
D RECOVERY|
OF MONEY|
AJIT NIRWAN
CS (COMM) VS 133
898/22 MCD 15.03.2022 [YES p6.07.2022  |DAYS




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

SH. CHETNA| CONTESTE SUIT FOR|
[BHALLA D RECOVERY|
OF MONEY
[CICI BANK LTD
VS
CS (COMM) ZAHID NAB]| 239
1807/2021 KHAN 17.11.2021 [YES 14.07.2022 DAYS
SH. Ishwar ICONTESTE [NIL INIL IPETITION
IChand D U/S 34
MS DAKSH] INO IARBITRATI
[ENTERPRISES IPETITION U/S ON ACT
VS 34
OMP (COMM) M/S HETAM| ARBITRATION
41/2022 IPURIA TAX FAB 25.03.2022 JACT 19.07.2022 116 DAYS
5 |SH. ASHWANIICENTRAL
IKUMAR
SARPAL,
IDISTRICT
JUDGE,
ICOMMERCIAL
ICOURT-05
6 [|SH. PARAMJITICENTRAL
[SINGH,
[DISTRICT
JUDGE(COMME
|RCIAL)-06,
ICENTRAL
7 |SH. DINESH|West
[BHATT , DJ|
(COMMERCIAL
ICOURT)-01

8 |MS. HEMANIWest
IMALHOTRA,
IDISTRICT
JUDGE
(COMMERCIAL
ICOURT)-02




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

o [MS. SANTOSH|NEW
ISNEHI MANN, DELHI
IDISTRICT
JUDGE
(COMMERCIAL
JCOURT)-01
1o |[SH. GURVINDER]
[PAL SINGH,)
IDISTRICT
JUDGE [UNIFIED CREDIT] U/S - 34
(COMMERCIAL SOLUTIONS OF
ICOURT)-02 PRIVATE LTD. V§ ARBIRATI
011\/421)02(1C0MM' ANAND RATHIls)gtLI NIKHIL18,09.2021 INA 14.07.2022 300 SET ASIDE [NA INA ON  AND
P SHARE AND| CONCILIA
ISTOCK BROKERS TION ACT|
[LTD. 1996
UCO BANK]
INARAINA
THROUGH
CS (COMM.)BRANCH ISH. SHIKHAR| SUIT FOR|
4113/ 2020 MANAGER lkuMarR 130.09.2020|NA 29.07.2022  [668 IDECREED [NA INA RECOVERY]
KEWAL KUMAR
Vs NANDN]]|
[KUMARI
STATE BANK OH
INDIA Vs RUPAL]J
CS  (COMM. ISH. ASHOK SUIT FOR
135/ 2021 ggil\élvll?glcs ANDIKUMARBAHL 124.03.2021 [NA £9.07.2022 1193 IDECREED [NA INA RECOVERY]
PARLOUR




11

IDISTRICT
JUDGE
(COMM.)-03

SANJIV|

LD/

Case No.

Petitioner Name
VS Respondent
Name

Advocate

Date
Registrati
on

of Whether

Urgent
was sought and
Pre-Insitution
Mediation did
not take place
(Yes / No)

Date

ReliefDecision

ofDays forNature ofDate

disposal Disposal

(Conteste decree

Settled)

execution

ofNumber Act

ofof
for
execution
of decree
from date
of

decision

daysSection

SATISH 34
OMP [DHONDIRAM Arbitration
COMM.)/42/2 [CHAVAN Vs HEROAman Ahmad  [24-03-2021[NA 05-07-2022 |68 IDISPOSED [NA INA &
021 [FINCORP Conciliation|
[LIMITED Act
34
OMP [UNION OF INDIAJASHISH IDISMISSE IArbitration
COMM.)/100/ [Vs M/S SUREKAKUMAR 28-11-2020 [NA 14-07-2022  |593 D INA INA &
2020 INTERNATIONAL [SHARMA Conciliation|
Act
SOBY TRAVELS
PVT LTD V§
CS MARATHWADA Suit forl
COMM.)/17/2 |ASSOICATION OKSUNIL KUMAR [26-10-2018 [NA 19-07-2022  |1362 IDECREED [NA INA
018 SMALL  SCALH recovery
INDUSTRIES AND
AGRICULTURE
34
oMP UNION oF g\IGDI{éRANJAY Arbitration
COMM.)/33/2 IKUMAR 19-03-2021 [NA 23-07-2022 K91 IDISPOSED [NA INA &
021 MARKETING CO [RANJIT Conciliation|
OPERATIVE LTD Act
ZEAL 34
OMP IMPRESSIONS Arbitration
COMM)/71/20 [PVT LTD AND ORSVIKAS JADON [28-07-2021[NA 30-07-2022 67 IDISPOSED [NA INA &
21 Vs HEROY Conciliation|
[FINCORP LTD Act
ZEAL 34
OMP IMPRESSIONS Arbitration
COMM)/72/20[PVT LTD AND ORSVIKAS JADON [28-07-2021[NA 30-07-2022  [367 IDISPOSED [NA INA &
21 Vs HERO| Conciliation|
I[FINCORP LTD Act




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

12 [SH PRE OUTH
UMAR
[BHARTWAL
IDISTRICT
JUDGE
(COMMERCIAL
ICOURT)-01
Punjab &  Sind
CS Comm[Bank vs Sanjay}Sh  Gurbachan| Suit for
87/2019 [Kumar Mehta Singh Dhingra [29.11.2019 [No 25.07.2022 69 Yes INA INA [Recovery
Uttam Dang V{
CS CommlAgrasen Global PMs  Anuradha Suit for
254/2021 ILtd [Mitra 16.08.2021 [No £9.07.2022 47 Yes INA INA [Recovery
3 SI{IJ. VINAY[SOUTH INJUNCTI
MAR ON,
ANNA, RENDITIO
?IIJ%TGI%CT KRAYCOL N OH
CS COMM)STATIONERY PVTINAVEEN ICONTESTE IACCOUNTS]
(COMMERCIAL 167/21( LTD. VS POLOKUMAR JAIN [09-04-2021[NO 16.07.2022 163 D N/A N/A AND FOR|
[COURT)-02 INDUSTRIES DAMAGES
IARISING
ouT OH
INFRINGE
M/S. BGM
TELECOMMUNIC
IATIONS PVT. LTD|]
VS ANAMIKA|
CS  (COMM)INFO INDIA ANDIAAKRITI CONTESTE SUIT FOR]
236/2019 IANR. IMATHUR 21.10.2019 [NO 16.07.2022 1000 D IDECREE 16.07.2022 RECOVERY]
M/S. BGM
TELECOMMUNIC
IATIONS PVT. LTD|]
VS UNITED SALES
CS  (COMM)CORPORATION A AKRITT CONTESTE SUIT FOR]
237/2019 IAND ORS. MATHUR 21.10.2019 [NO 16.07.2022 1000 D IDECREE 16.07.2022 RECOVERY]




District

Case No.

Petitioner NameAdvocate

VS Respondent

Name

Date

on

of Whether
Registrati Urgent

Date
ReliefDecision
was sought and
Pre-Insitution
Mediation did
not take place
(Yes / No)

ofDays forNature ofDate
disposal Disposal

(Conteste

Settled)

execution
decree

ofNumber Act

ofof
for
execution
of decree
from date
of

decision

daysSection

ICOURT)-02

/22 IVIRMANI V§
[UPINDERJIT
KHURANA
VINAYAK] ICONTESTE
IN/A 08.07.2022 110 IN/A IN/A
MARWAH / 7 D / / S ECTION
34 OF THE
IARB. ANDj
ICONC.
21.03.22 IACT, 1996
OMP(COMM.)6|/ARCHANA
0/21 INIRMAN PVT)|
ILTD. VS IIFY
[HOME FINANCE
IMAYANK ICONTESTE
13.09.2021 [N/A 18.07.2022 O IN/A IN/A
PUNIA 3.09 / 7 309 D / / ECTION
34 OF THE
ARB. ANDj
ICONC.
IACT, 1996
HYUNDAI ROTEM|
VS  HARVINDER
IPAL SINGH AND
ORS. ARUNAV
2186 /21 (coMM g‘/&%&é Ay [09:12.2021 IYES 18.07.2022 P21 IC)ONTESTE
[RAY
SUIT FOR|
DECREE 18.07.2022|RECOVERY]|
4 |SH. UMEDISOUTH-
[SINGH, [EAST
IDISTRICT
JUDGE
(COMMERCIAL)-
o1
5 [MS. VINEETASSOUTH-
IGOYAL, [EAST
IDISTRICT
JUDGE
(COMMERCIAL




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

16 [SH. SANJAY[EAST
SHARMA-I PEASTAR
CS(COMM)NO. Slég?s‘%cs pyp[HIMANSHU | bo-070022 oy  [CONTESTE| I SUIT  FOR
62/2020 LD, VS, M/s RAVAILWAL D RECOVERY]
PAPER
M/S SHIVAM|
MINERAL
CS(COMM)NO. [SUPPLIERS ~ VSJABHISHEK CONTESTE SUIT FOR|
88 /2021 M/S SHAPPOORJIGROVER (07-04-2021 14-07-2022 (62 D RECOVERY]
PALLONJI & CO
LT D.
M/S RS PAPER V9
SEA STARMAHINDER
gSES(());\;IM)NO. GLOBAL ISINGH 109-04-2021] 20-07-2022 466 gONTESTE
9 LOGISTICS PVT/SHARMA
LTD.
MANTARAM
SERVICE.
CS(COMMNO. foyr 17D, v SIVIDIT GUPTA |i2-10-2020 p7-07-2022 650 CONTESTE
184/2020 D
SARA
INTERNATIONAL
7 [MS.  BARKHANORTH __ |CS(COMM)- |[NAGMA SUNIL 13.09.202 [NO 11.07.2022 [301  |[CONTEST [N/A N/A SUIT FOR|
GUPTA, EAST 52/2021 ENTERPRISES [KUMAR h ED RECOVER|
IDISTRICT VS TIRUPATI [BHARDWAJ Y
JUDGE, CABLE
(COMMERCIAL INDUSTRIES
COURT)




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

CS(COMM)- [PUNJAB ANDIGEETA VOHRA [18.01.2021 £1.07.2022 549 SETTLED [N/A IN/A SUIT FOR
18/2021 SINDH BANK VS RECOVERY]|
ASHOK SHARMA
CS(COMM)- |UNION BANK OHPRABHASH l05.11.2020 [NO 19.07.2022 621 CONTESTE[N/A IN/A SUIT FOR
58/2020 INDIA VS M IKUMARJHA D RECOVERY]|
GARMENTS
CS(COMM)- |PND MASALA VSMOHIT 04.03.2022[NO 18.07.2022 136 SETTLED [N/A IN/A SUIT FOR
18/2022 SHREYA UMAR RECOVERY]|
[HOSPITALITY
SERVICES




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

CS-57/2020 BALA VS ASHISHPAWAN KIRPA|07.03.2020 £9.07.2022 874 SETTLED [N/A IN/A SUIT FOR
[KUMAR MUNDE &SHANKER N RECOVERY]|
ORS IMEDIATIO
N
CS-177/2020 [NARENDER INAVIN KUMARf11.12.2020 [NO 29.07.2022  |595 COMPROM|[N/A IN/A SUIT FOR|
SHARMA V/S ISED PARTITIO
VINTA SHARMA N,
@ VINITA [POSSESSIO|
N,
[DAMAGES
IAND
[ERMANEN
T
INJUNCTI
ON
18 [MS. NIVEDITAShahdara [CS(COMM) NOJAMAN SINGHAI|Mr. ROBINJ]27.09.2019 04.07.2022 |2 YEARSDISMISSE
JANIL SHARMA| 202/2019 PROP VS M/STYAGI o D ON|
IDISTRICT SHYAM ENTER] MONTH MERITS
JUDGE, IPRICES S 11
(COMMERCIAL DAYS
ICOURT)
CS(COMM) NO.M/S GOVINDMR.RAHUL 23.01.2021 11.07.2022 01 IDISMISSE
h1/2021 AGENCEIS VS M/S§SHARMA YEARS [D ON|
ADITYA 05 IMERITS
COLLECTION MONTH
S 09
DAYS




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

o0 [SH. GURDEEPINORTH- CS TRAVELLER [TARUN GUPTA [07.06.2018 16.07.2022 04 IDECREED COMMERC
[SINGH, WEST COMM)/333/2[INDIA YEARS AL
IDISTRICT 022 INTERNATIONAL 01
JUDGE VS. ISHWAR] MONTH
(COMMERCIAL) ISHOES AGENCIES o DAYS

CS IARS FOODSSACHIN 23.07.2022 |04 YEASDECREED COMMERC
COMM)/345/2[INGREDIENTS  |[KUMAR JAIN oo AL
022 [PVT. LTD. VS. BOX MONTH
MY WISH PVT)] S 06
ILTD. DAYS
18.07.2018

l21 [SH. VIRENDER|North INIL

[BHATT,
IDISTRICT
JUDGE
(COMMERCIAL

ICOURT)

22 |SH. PANKAJISOUTH
IGUPTA, [WEST 54
RISHRICH OMP (COMM %NrﬁTIWARI VSSH LS CONTESTE PEIIAT
JUDGE s HINDRA o AUT AM ""119.11.2018 [NO £28.01.2020 52 D INIL INIL ON &
(COMMERCIAL) 082020 CONCILIA

RIME LTD. TION ACT
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